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As regards the first amendment, if
you see Section 12A of the amending
Bill, you will find that the provision has
been made that a person may nominate
any other person to receive after the
death of the pensioner, all moneys pay-
able to the pensioner on account of
such pension which remain unpaid im-
mediately before the death of the pen-
sioner. So, this has been provided.

If we accept the second amendment
proposed by him, the very purpose of
nomination will be defeated.

MR. CHAIRMAN: Now, I will put
Amendments Nos. 3 and 4 moved by
Shri T. R. Shamanna to vote.

Amendments Nos. 3 and 4 were put
and negatived,

MR. CHAIRMAN: There is no am-
endment 1o clause 4. So I shall put bhoth
the clauses together, The question’ is:

“That clause 3 and 4 stand part of
the Bill.”

Tee Motion was adopled.

Clanuse 3 and 4 were added 10 the Bill
Clause 1—Shrot Title

MR. CHAIRMAN: There is one Gov-
ernment amendment t¢c clavse *

Amendment mude.
Page I, line 3—

for “1981" substitute “1982" (2)

SHRI NIHAR RANJAN LASKAR:
MR. CHAIRMAN: The question is:

“That clause 1, as amended, stand
part of the Bill

The motion was adopted.

Clause 1, qs amended, was added
to the Bill,

The Enacting Formula

Amendment made
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P.” lv line li—

for "“Thirty-second’
“Thirty-third”. (1)

substitute

(SHRI NIHAR RANJAN LASKAR)
MR CHAIRMAN: The quesfion ix:

“That Enacting Formula as amend-
ed, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill

The Title
MR. CHAIRMAN: The question jg:
“That the Title stand part of the
Bill."
The Motion was adopted

The Title was added to the Bill

SHR] NIHAR RANIAN LASKAR:
Sir, 1T move:

“That the Bill,
passed.™

MR CHAIRMAN: The question is:

s amended, be

“That the Bill. as amended, be
passed ™

The Motion was adopted

1448 hrs.

STATUTORY RESOLUTION RE. MAXI-
MUM AMOUNT FOR ASSAM STATR
ELECTRICITY BOARD ON LOAN

THE MINISTER OF STATE IN THB
MINISTRY OF ENERQY (SHRI VIK.
RAM MAHAJAN): Sir, 1 beg to move:

“That in pursuance of sub-section
(3) of section 65 of the Eleciricity
(Supply) Act, 1948 (54 of 1948), read
with clause (b) of 1he Proclamation
issued on the 19th  March, 1982, by
the President under article 356 of the

Constitution with respect to the State
of Assam, this House accords appro-
val for fixing under the said sub-sec-
tion (3) the sum of one hundred and
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eighty five crores of rupees as the
maximum amount which the Assam
State Electricity Board may, al any
time, have on loan under sub-section
(1) of the said section 65."

MR CHAIRMAN: Motion moved:

“That in pursuance of sub-section
(3) of secion 65 of the Electricity
(Supply) Act, 1948 (54 of 1948), read
with clause (b) of the Proclamation
issued on the 19th March, 1982, by
the President under article 356 of the
Consitulion with  respect {o the
State of  Assam, this House accords
approval for fixing under the said
sub-section (3) the sum of one hund-
red and ecighty five crores of rupecs
us the maximum omount which the
Aswsam  State Electricity Buard may al
any wme, have on loun uader sih-
section (1) of the said section 657

Now, Mr Harish  Kumar  Guangwar

may speak.

W g W g (Aenda)
T TEE T, D &8 JivE I
TTE A XATT A R AN EE
R FTA g g TE oA wf S
T qg §TET Gy aaw Fxooams e
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YN TET 0 &« FIT AT HIF TS0 A
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LY W AT ATAT AT T IN
w1 ra WitE ag aqa amaeEw ¢
Wa[ A% TE WA AR & AT F OFA AET
grft freft bRl s g 7w A=
ot arw gl ¥YW Pw gw G T@ww
U | FTET A FTX EGS LI AT
Ny &7 wWqw I g7 Pt At
ﬂmﬂhwm‘mnﬂm

VAISAKHA 9, 1904 (SAKA)
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MR CHAIRMAN: This has nothing
lo do with this Resolution.

1 g ¥ A T o guieg @
Tg Fgn WAl g PE arfee agt &
ATt FT 47§ A TAAS FEA F
e FWFIIT T @ &7 A TET
U7 AT FH FACA, FHT 4g AT
g gt &iv Fagm amfawt & @dw
W FE AT §EW g ---0g WIC A
R ATAT AT |

SHRI VIKRAM MNMAHAJAN: The
speciflic Resolution has been moved, as
I have stated, under Section 65 of the
Electricity Act. ['he purpose is 10 enable
the State electricily Board to raise joan
from the market or from other sources so
thut the outlays on power sector can be
increased and Ihe marginal  shorlages
which they have got are overcome. That
i$ the basic purpose. The outlay on
power sector is about Rs. 370 crores for
the Sixth Planp which works out o
33 per cenmt of their plan outlay and as
I have staled earlier, the purpose is li-
mited 10 take permission of the Purlia-
ment as Lthe State Lcegislature does not
eaist. Therefore, uas there is President
Rule in A<sam, thercfore, Purliament
hias 1o give necessary approval.

The hoyn. Member has raised various
issues, These issues should be directed to
the other Ministry. It has no concera so
far a< the present Resolution is con-
cened.

ol FTI ETHIX WIATY : gX W gg1
A Fg 31 I 1 P e g 9F
Y Fa&gr? a9 a@ € AT g, I
15 §T5 & §Fa g IT +g1

MR CHAIRMAN: This is only a Re-
solution, The Minister is right

SHRI HARISH KUMAR GANG-
WAR: Bul we have pot right 1o have
proper reply.

MR CHAIRMAN: How can he ans-
wer your question?

SHRI VIKRAM MAHAJAN: I have
only 1o get the upproval of Parliament
for a certain sum which has ic be spent
in Assum for -power outlay. For {hat
purpose 1 have brought this Resolution.
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Therefore, at this stage it does not con-
cern the  present  business before the
House, The hon, Member can utilise any
other way which is available 1o him
under the Rules of Business and ask for
necessary information. So far as the
present Resolution is concerned, it is to
scek the approval of the Parliament Lo
make Assam Board to raise funds in
the power sector in the Annual Plan
1982-83  (rom Rs. I50/- crores to
Rs. 185/- crores.

REC Rs. 10.54 crores, L.1.C. Rs. 3.3]
crores. Market borrowings Rs. 22.19 cro-
res. The totul comes to Rs. 36.04 cro-
res. The 1otal borrowings uplo the end
of 1982-83 wili be approximately Rs.
181.54 crores., That is why | am pro-
posing a ceiling of Rs. 185 crores,

The previous ceiling was Rs. 150 cro-
res and the borrowing was Rs, 14550
crores We expect Rs, 36 crores to be
spent this year. Therefore, I have coms
before the hon. House. [ reguest that
this House may approve the Resolution,

MR. CHAIRMAN : The question is:

“That in pursuance of sub-section
(3) of section &5 of the Electricity
(Supply) Act, 1948 (54 of 1948), read
with clause (b) of the Proclamation
issued on the 19th March, 1982, by
the President under article 356 ol the
Constitetion with respect 1o the State
of Awsam, this House accords approval
for fining under the said sub-section
{3) the sum of one hundred and eighty
five crors of rupees as the maximum
amount  which the Assam Stale
Electrictty Board may, at any time
nave on loan under subrsection
(1} of the suid section 65."

The Mution was adopted

14.55 hrs.
PHARMACY (AMENDMENT) BILIL

THE MINISTER OF HEALTH
{SHRT B. SHANKARANAND). Sir, 1
beg to move;

“That the Bill further to amend the
Pharniacy Act, 1948, as passed by

Rajya Sabha, be taken into considera-
tion."

Sir, the Pharmucy Act was enacted lo
regulate the profession and praclice of
Pharmacy in 1948, It has, thereafter,
been amended 1wice — once in 1959 and
again in 1976. When the Act was last
amended in 1976, a provision was in-
corporaled in Section 42 “of the Act
prohibiting dispensing by unfegistered
persons. It was provided in the provise
that the provisions of Section 42 of the
Act will take effect in all the Stales on
the expiry of the period of five years
from the commencement’ ™ of fhe Phar-
macy Act, 1976 unless the Siates had
already in the meanwhile enforced the
provisions of the Acl. The Pharmacy
{Ammcndment) Act came inio force with
cflect from |st  September, 1976 anl
hznce  the five year period expired on
31st August, 1981, So far. only the
Stale. (rovernmenils of Assam, Kerala,
Uttar Pradesh and Union Territory of
Delhi huve enforced Section 42 of the
Act. Hence in all the residuary States,
to which the Act applies, Section 42 of
the Act, prohibiting the dispensing  of
drugs by persons other than registered
pharmacists will become operalive from
It September, 1981,

Represenlations have been  received
from time to ume about the Inadeqguacy
of trained pharmacists and for postpun-
ing the enforcement of the provisions of
Scction 42 of the Acl. The matler was
also ccnsidered by the Sixth Joint Cos-
ference of the Central Council of Health
and Central Family Welfare Council
held in April, 1979. The Conference
noted the steps 1aken by the Siates in
augmenting the truining facilities for un.
truined pharmacists  but considered it
nccessary to extend the Jate of enforce-
ment of Section 42 of the Act by a iur-
ther period of threce years so as to en-
able the States 1o truin adequule num-
ber ol pharmacists, It was accordingly
resolved by the Conference Lhat ke
Pharmucy Act be amended so that Sec-
tion 42 of the Act would come into
effect from 1st Seplember, 1984 insteud
of st September, 1981, The Govern-
ment have nccepted this resolution, and



